CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4, NO.
TRONK

84 of 1989,

DATE OF DECISION 28.7-1995_

Shri Kantilal ch Tt Bhatt Petitioner

Party in person Advocate for the Petitioner (s)

Versus
~Union of India and org, — Respondent
Shri Akil Kureghi Advocate for the Respondent (s)
CORAM
The Hon’ble Mr. 5 5.101 : Vice Chairmas
The Hon’ble Mr. K-Ramemoorthy . Member (a)
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ? \J\! v
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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2
Kantilal Chhaganlal Bhatt Applicant
Advecate P IN P

versus

1. Unisn of India, Threugh :
The Directer General,
Department of Peosts,
Ministry of Cemmunicatisn,
Government of India,
Parliament Street,

New Delhi-11i0 001

2. The Pest Master G
eneral,

Ahnedabad-380 009 Respendents

Advoecate Mr.Akxil Kureshi

ORAL ORDER

O.5.84/89

Dates ~7..19C

Per Hon'ble Mr.l.B.Patel Vice Chaiman

Having heard the arguments at seme
length, we have formed an impressien that there is some
substance in the grievance made by Mr.3hatt in the matter
of his sulersessiesn in 1988. Hewever, in view of the
fact that this supersessisn has net entailed any
significant men@tary less t® Mr.Bhatt, whe has retired
in 1990, M }T&' £ seeks “ermission te withdraw the 0.A.
Permissien granted. C.A. stands dispoesed of as withdrawn.

No order as t® cestse.
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( K.Ramamoerhhy) { N.3.Patdl )
Member (&) Vice Chairman ‘



